1 Oral Answers

RAJYA SABHA

Thursday, the 5th December, 1974 [the
14th Agrahayana, 1896 (Saka)

The House met at eleven of the clock,
Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

[S DEC. 1974]
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to Questions 2

ments by Bihar Government for the adver-
tisements published in ‘Searchlight’” and
‘Pradeep’; disconnection of power supply
by the Punjab Government to ‘Hind Sama-
char’ and stoppage of advertisements to the
Tribune by the Haryana Government and
to the Motherland, by the Central Govern-
ment; and ‘ ‘

(b) if so, what action Central Govern-
ment have taken in the matter ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K. GUJ-
RAL) : (a) Government’s attention was
drawn to issues mentioned regarding
‘Seacrhlinght’, ‘Pradeep’, ‘Hind Samachar’
and Tribune.

In regard to the ‘Motherland’, the Central
Government’s advertisements are being re-
leased by the Directorate of Advertising &
Visual Publicity since February, 1972 when
it was approved for use of Central Govern-
ment’s advertisements.

(b) This is a matter which is strictly
within the purview of State Governments.
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I[Stoppage of advertisements and discon-
nection of power supply to newspapers

*469. DR. RAMKRIPAL SINHA :
SHRI V. K. SAKHLECHA :
SHRI D. K. PATEL:

SHRI B. S. SHEKHAWAT :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

(a) whether Government’s attention has
been drawn to cases of withholding of pay-
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tThe question was actually asked on the floor of the House by Dr. Ramkripal

Singh.
3l 1 English translation.
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SHRI I. K. GUJRAL : Sir, my hon.
friend has delivered a long speech. I do
not know what I can reply. The only
thing that I can say is that whenever there
has been a difference of opinion between
the State Governments and a particular
paver, by and large, I have noticed, the
cases have been referred to the Press Coun-
cil; the Press Council have come to certain
conclusions and those conclusions have, by
and large, been implemented by the State
Governments. My hon. friend might keep
in mind all the time that the State legisla-
tures have as much sovereignity inthe
Constitution as the Parliament has. So,
naturally the State legislature is the right
forum to discuss the issue whenever an
issue of this type arises.

DR. RAMKRIPAL SINHA :Sir,

MR. CHAIRMAN : Please put specific
questions instead of arguing because you
will take time,

[RAJYA SABHA]

to Questions 4

DR, RAMKRIPAL SINHA : My point
was whether the Central Ministers have
made press statements and on what grounds
they make press statements.

MR. CHAIRMAN : That will not arise
out of this question at all.

DR. RAMKRIPAL SINHA In this
connection, money for advertisements way

due to “Searchlight” and ‘Pardeep’
from the Bihar Government.
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MR. CHAIRMAN : The question
whether there is victimisation or not.

is

SHRI 1. K. GUJRAL : This particular

case is, of course, within the purview of the
State Government. All the same, since
my friend has made a long statement, I
would like to say something on this. I

think the hon. Member is also aware that
this matter is now within the jurisdiction
of the Punjab and Haryana High Court.

A case has been filed and the final judg- |

ment has not been given and therefore it
will be unfair both for him and for me to
make any comment on that now. He has
also, in passing, mentioned about certain
photographs in the advertisements which
he thinks are vulgar. I hope my friend will
not only advise that the
should not advertise such things, but I hope
he will also advise newspapers to see that |
they do not do it because by and large

Government ‘
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bited in the newspapers are also debased
and not in public taste.
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SHRI 1. K. GUJRAL : The policy of
the Government of India has been enunciated
nct once, but many times both in this
House and in the other House. Our Com-

mitment to freedom of the press is absolute | !

and we stand by it. The methods for
gefting remedy for some complaints which

may be justified or may not be justified have |

already been defined by laws.
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[RAJYA SABHA]

to Questions 8
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MR. CHAIRMAN : Are you discussing
he whole issue?
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SHRI 1. K. GUJRAL : It is a very
hypothetical question. My hon. friend
asked, ‘If there is a good paper, if there
is a Hindi paper, if there is an all-India
paper, Will T help it ? I can only say that
such a paper will have all my sympathy...

&j

(Interruptions)

SHRI NIREN GHOSH : Sir, this ques-
tion is about sabotage of advertisements.,
Is it a fact that because the ‘Hindustan
Times’ brought out all the relevant facts
abeut import licences scandal and smug-
glers’ political links and all that, the Prime
Minister threatened K. K. Birla and said
that advertisements should be stopped ?
Mr. Verghese was sacked. Is it also a fact
that the same thing hapvened to ‘Search-
‘light’, Samachar’ and ‘Motherland’, etc ?
There was a conference, an international
conference, in which it was said that the
freedom of Press in India is a casualty, is
in danger ? Has the Government taken
note of that caustic remark, and what re-
medial measures they propose to take ?
been

AN HON. MEMBER : has

contradicted.

It

SHRI I. K. GUJRAL : 1 am glad, T am
thankful to the hon. Member for giving
me this opportunity, to categorically, and
with all the emphasis, deny that the Geo-
vernment, any member of the Government
or the Prime Minister, has intervened in
the matter of ‘Hindustan Times’. The
Prime Minister is also on record having
contradicted it. But in spite of contradic-
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ion, it is unfortunate that some papers
sersist in making this allegation. And
vhen they persist in it, I attribute it to
nalice, 1 attribute it to intrigue. . . (Infer-
-uptions), 1 attribute it to intrigue, I at-
ribute it to motives which are not above
soard. And, therefore, I say with a great
feal of emphasis that all those who are
rying to say that the Government is inter-
veming in the matter of George Verghese,
ire malicious and politically motivated. . |

(Interruptions)
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SHRI I. K. GUJRAL : One thing 1
would like to clarify. At least I have not
ceme across any statement by Mr. Birla
saying that anybody in the Government
has said it. But even then [ am glad and
I must congratulate, particularly my friend
Mr. Niren Ghosh that today he places
more reliance on what is being attributed
to Birla. The third thing. . .

SHRI NIREN GHOSH Employees
have told us; you ought to know that Hin-
dustan Times employees have told us. T
dc not speak in the air.

SHRI I. K. GUIRAL : The third thing
I would like to say is—and I have said
it not here but everywhere—that 1 am
absolutely for the freedom of editors and

[RAJYA SABHA]

I feel that measures must be taken where
proprietorial interference in the matter of
editors is eliminated and I have said iti
time and again that I feel that freedom of |
the press will be complete only if the pro- |

prietors’ interference is eliminated. Also:

to Ques‘ions 12
in this case, Rajnarainji has mentioned
about the removal of George Verghese. I
can say that George Verghese is a respect-
able and respected editor and we have all
respect for him. But let him not forget
that in the course of the last 8 or 9 years,
Mr. Birla has removed 5 editors. Next
o him Mr. T. N. Singh is also sitting.
He was also removed by Mr. Birla from
the Hindustan Times.
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SHRI 1. K, GUJRAL : Sometime ago,
[ had read in this House the criteria on
the basis of which advertisements are re-
leased. The papers which indulge in black
marketing and in communal practices. . .
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MR. CHAIRMAN : Hon. Minister may
not try to reply to the members but to
the House.
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MR. CHAIRMAN : So I said all
members; I said ‘the House’.
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SHRI I K. GUIRAL : Sir, I will take |
his last question first because that is im-
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" nated from controlling the press.

1974} 14

to Questions
portant. The main point is, not only once
but on a number of times, in this House
and outside and in various public debates,
I have said that it will be a sad day for
the freedom of the press if the existing
practice of the proprietors having the right
to sack, hire and fire the editors continues.
I am for making institutional arrangements

* whereby there should be some institutions

which safeguard the freedom of the editors
and the journalists because the Constitu-"
tion guarantees freedom of press to editors
and journalists and not to proprietors. It
is very unfortunate that we have not been
able to evolve such institutions. And also,
whenever I have spoken both here and
elsewhere, it is very unfortunate that even
leading editors have opposed my conten-
tion. They have felt that it is an agree-
ment between the proprietor and the editor
and, therefore, the Government should not
interfere. The Government does not want
to interfere. But, the Government definitely
fecls and it is of the decisive view that
if vou really want freedom of expression

i to be preserved, if you want the press to

be free, then it is absolutely important that
those owners, particularly those who have
other industrial interests should be eliml-
That is
important. ‘Till that is done, real freedom
of press will never be possible. So far as
this particular incident is concerned, 1 op-
pose it. I condemn it not only in this
context but in other contexts also. I hope
and T wish our friends here raised their

! voice when Mr, Birla dismissed Mr. Mul-

goonkar, when he dismissed Mr. Krishan
Bhatia, when he dimissed Mr. Bhattachar-
va. And if vou read the history of the

! Hindustan Times—and Mr. T. N. Singh is

a witness to it—you will find that every
sensible, every independent editor suffered
the same fate at his hand. 1 hope our
friends will raise their voice against this.
Tt is no use trying to divert the attention.
Tt suits the proprietor nothing better than
this that instead of getting at the prop-
rietor, you start saying that the Govern-
ment is interfering. So, let us have. ..
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MR. CHAIRMAN : There is no point
of order during the Question Hour.
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[RAJYA SABHA]

M o BN : TAgEr A m[
?mmh@ma‘w#&ﬁﬁﬁml

it e ?a‘s'mﬁ#m‘?amﬁl
E\ll ' L1

MR. CHAIRMAN : Please resume your r
seat. , %
\

{(Interruption)
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MR. CHAIRMAN : Don’t take down |
anything. Mr. Rajnarain, you have inter-
fered more than four times. Everytime
you are interfering. And you cannot raise
a point of order during the Question Hour.
It is an accepted principle in this House
and in the other House not to raise any
point of order during the Question Hour.
Please resume your seat. Mr. T. N. Singh.
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MR. CHAIRMAN Let Mr. T. N.
Singh speak. 1 will allow you to put a
supplementary. . .

(Interruption)
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SHRI T. N. SINGH: Mr. Chairman has
called me. I am on my legs.

(Interruptions)
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(Interruption)

AN HON'BLE MEMBER :
such irrelevant questions arise ?

How do

MR. CHAIRMAN : Please resume your
szat. Mr. T. N. Singh.

SHRI T. N. SINGH : Sir. the hon’ble
Minister quite rightly stated that T and
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many others had been dismissed in the
Birla-owned paper for holding views which
were contrary to theirs. I welcome his
statement that the independence of the
press is not complete until the editorial
freedom is conceded. Therefore, I want-
ed to know as to why Government has not
taken prompt measures wherever such
complaints came. After all, under the In-
dustrial Disputes Act, a worker can go to a
tribunal and get justice. But the editorial
department people cannot get justice. There
is serious lecuna in the present law. I want
to know whether the Minister or the Go-
veinment is thinking of taking steps in
this direction to protect the freedom of
the press and right of freedom of expres-
sion of an individual.

SHRI 1. K. GUIRAL : The hon. Mem-
ber of the House has clarified a few things.
I am in agreement with him. I think the
Working Journalists Act was primarily in-
corporated for that very purpose. Un-
fortunately, at that stage, some editors had
felt that they should not be brought within
the purview of the Working Journalists
Act. T hope they will have second thoughts
about it.

SHRI T. N. SINGH: In the absence of
that, why don’t you take some intermediate
step?

SHRI 1. K. GUJRAL: I am willing to
sit with you.

SHRI T. N. SINGH: Tt was done n the
case of Verghese.

SHRI 1. K. GUJIRAL: I am willing to
sit with anybody, not for individual cases-—
that may not be wise—but I think we
should think in terms of institutional safe-
guards,

SHRI T. N. SINGH: Tt is of topicat in-
terest.

SHRI 1. K. GUJRAL: I think whatever
be the line of action, it is better that we
discuss it in a small group. But insti-
rutional safeguard for editorial freedom Is
a necessity and a must.

[5 DEC. 1974]

to Questions 18
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f[Effect of inflation on layouts of the
Fifth Plan.

*470. SHRI S. C. ANGRE :

SHRI JAGDISH
MATHUR :

SHRI SUBRAMANIAN SWAMY=
SHRI O. P, TYAGIT :

|
PRASAD

Will the Minister of PLANNING be

pleased to state:

(a) to what extent inflation has affccted
the original layouts of the fifth Five Year
| Plan; and

(b) to what extent objectives of the plan
have received a setback as a result thereof
and what further changes in the objectives
are contemplated during the remaining
period of the Plan?]

+The question was actually asked on the
| floor of the House by Shri O. P. Tyagi
i 4[ 1 English traunslation.




